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BEFORE THE CENTRAL ADMINISTRAT IVE TRIBUNAL
BOMBAY BENCH, BOMBAY, ’

Original Application No,870/92,

Shri Umapati Singh. | ‘ .+ Applicant.
V/s.
Union of India & Ors. «+ s+ Respondents.

- Corams: Hop'ble Vice—Chairman, Shri M. Ss.Deshpande,
Hon'ble Member{A), Shri M.Y.Priolkar.
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Aggearances HE

Applicant by Mr.D.V.Gangal.
Respondents by Mr.V.S.Masurkar.

&, - Tribunal's Order:

P S B o S wall S I . i -

. IPer Shri M.S.Deshpande, Vice-Chairmanl Dated: 11.3.1993.
" " Heard counséls for both sides. The ground raised
on behalf of the respondents is that the Review Petition
" itself is highly belated and since the applicant is guilty
of lgches, this Court in exercise of its jurisdiction under

)

Wl
Artiele 226 of the Constltutlon éﬂﬁfnot.to intervene.
% e

Though it is true that the appeal was decided in the year

1986 and the applicaglion for review was made on 7.12.1991,

e ‘:under Rule 29(a) the President is not inhabited by any
& . ' questions oflimitation in entertaining the Review ié;éta
 ,mqy~be-Qf_&that_Ra%e. Further under Rule 31, the President
Vs - .

iz has power to relax time limit and to condone the delay.
Apparently no orders have beenagassed on tie application for
review by the autho;ity concerﬁzd thgugh that épplication

was made on 7.12,.1991 and apparentiy there.is some
justification in the contention that gpe authority concerned
is not exercis;hg'the jurisdiction vesﬁedaln it by law.

2. J?his is therefore, a fit case fbfﬁus to intervene

and we would therefore direct the;authofity‘COncerned to
decide the application for review.as éxpeditiously as possibie

i.e., within six months.
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(M.Y.PRIOLKAR) ' (M. S .DESHPANDE )
‘MEMBER(A) : VICE-CHAIRMAN.
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